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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

DATED THIS THE 18TH DAY OF APRIL, 2024 

BEFORE 

THE HON'BLE MR JUSTICE M.NAGAPRASANNA 

WRIT PETITION NO. 7137 OF 2024 (GM-RES) 

BETWEEN:  

 

M/S. ALLAM INFINITE INDIA PRIVATE LIMITED, 

A COMPANY INCORPORATED UNDER 

THE PROVISION OF THE COMPANIES ACT, 2013, 

HAVING REGISTERED OFFICE AT, 

G M PEARL, NO.06, B.T.M.LAYOUT, 

1ST STAGE, 1ST PHASE,  

BANGALORE - 560 098. 

REPRESENTED BY ITS DIRECTOR AND 

AUTHORIZED SIGNATORY, 

SRI.GULAM MUSTAFA. 

…PETITIONER 

(BY SRI. VIGNESH SHETTY., ADVOCATE) 

AND: 

 

1. M/S. ARISINFRA SOLUTIONS PRIVATE LIMITED, 

A COMPANY INCORPORATED UNDER 

THE PROVISIONS OF THE  

COMPANIES ACT, 2013, 

HAVING REGISTERED OFFICE AT 

UNIT NO.G-A-04 TO 07,  

GROUND FLOOR A WING, 

ART GUILD HOUSE,  

PHEONIX MARKETCITY,  

L.B.S. MARG, 

KURLA WEST, MUMBAI – 400 070. 
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REPRESENTED BY ITS  

AUTHORIZED SIGNATORY. 

SRI. MITHUN H B. 

 

2. MR. BALAKRISHNA VENKATACHALAM, 

INTERIM RESOLUTION PROFESSIONAL, 

REGISTRATION NO.IBBI/IPA-001/IP-P00229/2017-

2018/10458 

4C 420, 3RD FLOOR,  

KEMPE GOWDA UNDERPASS ROAD, 

5TH MAIN, RAMAMURTHY NAGAR,  

BANGALORE. 

KARNATAKA – 590 016. 

…RESPONDENTS 

(BY SRI.ATUL MADHAVAN, ADVOCATE FOR R1; 
      SRI.ROHAN KOTHARI, ADVOCATE FOR R2) 

 
 THIS WP IS FILED UNDER ARTICLES 226 AND 227 OF 

THE CONSTITUTION OF INDIA PRAYING TO QUASH THE ORDER 

DATED 01/03/2024 PASSED BY THE HONBLE NATIONAL 

COMPANY LAW TRIBUNAL, BANGALORE IN CP (IB) NO. 

93/BB/2023 (ANNEXURE-E) AND ETC., 

 THIS PETITION, COMING ON FOR PRELIMINARY 

HEARING, THIS DAY, THE COURT MADE THE FOLLOWING: 

ORDER 

 
Learned counsel appearing for the petitioner files a memo 

seeking to withdraw the petition. The memo so filed reads as 

follows: 

"MEMO 
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The Advocate for petitioner respectfully submits that the 

petitioner craves the leave of this Hon'ble court to 
withdraw the present Writ petition and approach the 

National Company Appellate Tribunal against the order 
passed by the National Company law Tribunal dated 
01.03.2024 in C.P IB No.93/2023. The petitioner further 

pleads that this Hon'ble court may be pleased to extend 
the Interim order granted by this court for a period of 

Two weeks from the date of receipt of certified copy of 
the order and also seeks liberty to urge all the 

contentions raised before this Hon'ble Court, before the 
NCLAT. This memo may kindly be taken on record in the 
interest of justice and equity." 

  

In terms of memo, the petition is disposed as withdrawn. 

 Liberty so sought by the petitioner in the memo is 

granted on consent.   

  

 

Sd/- 

JUDGE 

 

 

 
SJK 
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